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 किसी  के  सम्बन्धी  नहीं  भेजना  चाहते  ह  ता

 उनका  मजबूर  करने  की  क  बात  नहीं.  ह।

 यह  कोसलटी  एशियाड  के  लिए  दी  गयी  ह

 आर  सारी  चीजों  का  ध्यान  में  रख  कर  दो

 गयी  ह  ।
 इसी  लिए  इसमें  समय  की  पांबंदी

 ।  गरी

 ह

 कि  हस  समय  के  बन्दर  टॉ  मी |
 मगर  वह  नहीं  आयेगी ता

 ह  उर  सनो  को  ए  नह  लाय  ता

 ito  दो

 छ

 तख़्ता क
 आप  टाइम  चाहते  हा,  आप  सम-

 @  क  हमने  टाइम  कम  दिया  ही  ।  हम
 इस

 है,

 समय  के  अन्दर  ही  यह  सब  कर  रह  हँ  |

 हँ,  यह  भी  मापने  पूछा  ही  ।
 इसके

 आंकड़ो

 अभी  मोर  पास  नहीं  ही  ।  अगर  आप  वाहगे
 तोमर  आप  को  दो  दु  गा  ।  आपने  यह  भी

 पूछा  ही  कि  टी.  वी  फिट्स  बनाने  के  लिलए

 कि  50  फीसदी  किट्स  आये  हाँ  ।

 आपने  टॉकक्‍्गोलाजी के  सम्बन्ध  मं  भी  पूछा

 हो  ।  रकोलाोजी  के  सम्बन्ध  में  तो  टोकन-
 दिये  ही  कह  सकते  ह,  मरो  जैसा  आदमी

 उसके  बार  म  छ  नहीं  बता  सकेगा  |  टी.

 वी.  बनाने  वालों  के  साथ  चर्चा  करने  कें  बाद

 मुक्के  जो  मालूमात  हर्ह  वह  ये  हँ  कि  हमार
 यहां  टी  .वी  बनाने  वाले  एक  साल  में  ब्लेक

 एण्ड  व्हाइट  के  चार  लाख  टी  वी  सेट  बना

 सकते  हू
 ।

 तीन  महीने  के  अन्दर  ह  लाख

 ब्लेक  एण्ड  व्हाइट  टी. [: हल  सेट  वना  सकते

 हए सा  माना  जाता  ही.  ।  उनसे  पूछने  पर

 यह  भी  पता  चला  कि  तीन  महीने  के  अन्दर  वे
 60  हजार  कलर  टी.वी बना  सकगे  अगर

 OCTOBER  16,  1982  2.  Sets,  (CA)  24

 4.42 4153  नक

 +>  नहीं  श  4  पू

 12.1  hrs.

 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  WORKS  AND  HOUS-

 ING  AND  IN  THE  DEPARTMENT
 OF  PARLIAMENTARY  AFFAIRS

 (SHRI  म....  BHAGAT):  On  behalf  ४

 Shri  Bhishma  Narain  Singh,  with  your

 permission,  Sir,  I  rise  to  announce

 the  Government.  Business  in  this  House

 during  the  week.  commencing  18th

 October,  1982  will  consist  of  :

 1.  Discussion  on  the  Resolution  secking

 disapproval  of  the  Central  Excise
 Laws  (Amendment  and  Validation)
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 Ordinance,  1982,  and  consideration
 and  passing  the  .Central  Excise
 Laws  (Amendment  and  Validation)
 Bill,  1982.

 2.  Discussion  onthe  Resolution  secking
 approval  for  declaration  of  certain
 Services  of  Assam  as  Essential  Ser-
 vices.

 3.  Discussion  and  voting  on  the  Supple-
 mentary  Demands  for  Grants  for
 the  State  of  Assam  for  1982-83.

 ४  Discussion  and  voting  on  the  Supple-
 mentary  Demands  for  Grants  (Gernal
 for  1982-83)

 5.  Consideration  of  any  item  of  Govern-
 ment  Business  carried  over  from  today’s
 Order  Paper.

 6.  Consideration  and  pasing  of  :—

 (a)  The  Andhra  Scientific’  Company
 Limited  (acquistion  and  Transfer
 of  Undertakings)  Bill,  1982.

 (9)  The  Central  Universities  (Amend-
 ment)  Bill,  1982,  as  passed  by  Rajya
 Sabha.:

 7.  Discussion  on  the  Sixth  Five  Year  Plan.

 मिलत  हौ  अन्य  जनता  विशेषकर  ग्रामीण

 जनताਂ  के  बच्चों:  को  यह  सुविधा  प्राप्त  नहीं
 ।

 योग  की  लिलका,  स्वास्थय  सुधार,  न

 ASVINA  24,  1904  (SAKA)

 बनी  हईह है।  आगामी

 संकट आर  अधिक  गहरायेगा यदि.  बिजली

 उत्पादन  के  लिए  समयबद्ध  कार्यक्रम  नहीं



 27  BOR

 -ी  सत्यनारायण  चटिया

 कार  दोशे  के  कई  भागों  में  ज्वर  फैलने  से

 रोकने  के  लिलप  तथा  उपचार  के  लिए  कार-

 गर  उपाय कर  ।

 qr  उपयुक्त  न  मााी  सप्ताह
 की  कार्य-सच्चा  में  रामजीत  कि  जावे

 PROF.  MADHU  DANDAVATE
 (Rajpur)  :  Mr  deputy-Speaker,  Sir,
 the  President  of  the  Chandigarh  unit
 of  the  Janta  Party  conducted  an  enquiry
 into  the  allegation  that  the  Government
 Railway  police  had  arrested  hundreds
 of  Bihari  passengers,  moatly  labourers
 having  valid  tickets  and  got  them  convicted
 on  a  charge  of  ticketless  travel.

 They  are  lodged  in  Bahadurgarh  fort
 prison  camp  and  Amritsar  jail  to  help
 Punjab  Government  mect  the  shortages
 of  staff  in  prisions  overcrowded
 with  Akali  Morcha  volunteers.  They  were
 allegedly  made  to  work  ०  sweepers
 and  cooks.

 The  enquiry  has  clearly  established  that
 these  allegations  were  correct  and  there
 was  a  collusion  between  the  Railway
 authorities  and  the  Punjab  Government
 in  this  entire  episode.

 The  team  of  opposition  14.  Ps  which
 visited  the  concerned  jails  on  13th  October
 has  confirmed  these  facts.

 I  demand  that  the  Government  should
 make  a  comprehensive  statement  on  this
 episode  and  take  necessary  steps  to  relieve
 the  victims  of  their  agony  and  offer  them
 adequate  compensation  for  the  illtreat-
 ment  meted  out  to  them,

 SHRI  KR]SHNA  GHANDRA  HALDER
 (9घुप्प8.07  :  2.  Deputy-Speaker,
 Sir,  workers  of  the  National  Herald  have
 not  been  paid  salary  for  September,  1982,
 nor  two  years  bonus.  Eleven  months  over-
 time  allowance  has  not  been  disbursed
 to  press  workers  and  provident  fund  deduc-
 tion  amounting  to  several  lakhs  of  rupees
 have  not  been  deposited.  There  are  other
 matters  concerning  the  workers  which  need
 to  be  looked  into.  I  would  request  to  the
 Government  to  look  into  the  matter  and
 make  astatementin  the  House  next  week.

 Since  the  transport  problem  in  Calcutta
 is  acute,  there  is  need  for  the  introduction
 of  circular  train  services  immediately.
 Government  should  make  a  Statement
 in  the  House  next  week  in  this  regard.
 (interruptions)

 ध ५ ५  recorded.

 OCTOBER  16,  1982  104  &

 MR.  DBPUTY-SPBAKER  :  Only  the
 approved  version  will  go  on  record.

 MR.  DBEPUTY-SPEAKER  :  When  you
 want  certain  items  to  be  included  in  the
 next  week’s  agenda,  you  are  expected  to
 read  only  the  approved  text.  Only  the
 approved  version  will  go  on  record.

 संशोधन  कर  (दिए  जाने  के  विराध

 बाक  आउट  करता  हू।  यह  हरिजनों का

 मागला ही  ।  इस  तरह  से  अर्थ  ही.  बदल

 नहीं  दिया  जाना  चाहिए  था।

 12.10  hrs.

 Shri  JFaipal  Singh  Kashyap  then  left  the
 House.

 MR  DEPUTY  SPHAKER:  You  are

 expected  to  read  that.  Only  what  has

 been  approved  will  go  on  record.  Now
 Mr.  B.  p.  Singh.



 ।

 गोविन्द  वल्लभ  पन्त  कृषि  एवं  प्रायोगिक

 विश्वविद्यालय  ,  पंतनगर  ,  नैनीताल  की

 अपनी  एक  गारिमा रही  ह।  इस  विश्व-

 विद्यालय  ने  कृषि  के  क्षेत्र  मं  उल्लेखनीय
 aver  किया  ही।  कृषि  शिक्षा ,  अन्वेषण,

 का  शिकार  हा  गया  ह  प्रशासन  के  आचरण

 से  कर्मचारियों  ,  छात्रों एवं  प्राध्यापकों  में

 असंताोष  की  भावना  व्याप्त  ह।

 इसी  विषाक्त  वातावरण एवं.  पक्षपात

 आचरण  का  परिणाम  हा  कि  गत  14  सितम-
 बर  का  वहां  के  एक  (विद्वान  वैज्ञानिक ने

 आत्मदाह कर  लिया।.  विश्वविद्यालय  के

 प्राध्यापक संघ  का  एक  प्रतिनिधि  मण्डल

 माननीया  प्रधान  मंत्री  से  गत  19  नवम्बर

 को  मिला  था  और  आने  प्रत्या वेदन  मेँ

 न्यायिक पांच  की  मांग  की  थी,  परन्तु

 अभी  तक  कोई  कार्यवाही नहीं  हड ह।

 अतएव  ,  इस  सदन  मेँ  कृषि  िदर्वाविद्या-

 लय,  पन्तनगर  की  वर्तमान  असामान्य

 स्थिति  पर  विचार  हाना  चाहिए  तथा  वहां  के
 वातावरण का  सामान्य  बनाने  के  उपाय

 निकाले जाने  चाहिए।

 है।  संदन  में  के  अभाव में

 रिपार्ट  सिफ  कागज  पर  ही  रह  जाती
 हाँ।

 नत:  सरकार  से  गांग  ह  कि  अगले  स-

 ताह  में  अनुसूचित  जाति.  जनजाति...  के

 आयोग एवं आयुक्त की एवं  आयुक्त  की.  रिरियाए पर  चर्चा

 कराई  साथ  ।

 2.  पिछले  एक  सप्ताह  के  अन्दर  बिहार

 के  संथाल

 MR.  DEPUTY  SPEAKER  :  Now  Mr.
 Pranab  Mukherjee.  Supplementary  Dema-
 ed.

 SHRI  RAM  VILAS  PASWAN  :  The
 Minister  of  Parliamentary  Affairs  should

 reply.

 MR.  DEPUTY  SPEAKER  :  Sorry,
 Mr.  Mukherjee.  Now  Mr.  Bhagat.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  05  WORKS  AND

 HOUSING  AND  IN  THE

 DEPARTMENT  0r  PARLIA-
 MENTARY  AFFAIRS  (SHRI  H.K.L.
 BHAGAT)  :  ।  have  heard  the  hon.  Mem-
 bers  with  respect  an  attention.  I  shall  very
 carefully  go  through  the  records  and  bring
 to  the  notice  of  the  Business  Advisory
 Committee,  such  matters  which  are  consi-
 der  necessary.

 थी  राम  विलास  पासवान:  डूल्ड  कार--

 टस,  शेड़पल  ट्राइन्स  कमिश्नर
 की

 रिखार्ट
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 श्री.  राम  विला  पासवान]

 थके  -  सम्बन्ध में  ता.  कछ कहाँ उसपर उस  पर

 बातचीत हा  गइ  ही,  उप  पर  विचार  होना

 'चाहिए।

 12.14  hrs.

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (GENERAL).  1982-83.

 THE  MINISTER  0  FINANCE

 (SHRI  PRANAB  MUKHERJEE)  :  ।

 beg  to  present  a  statement  (Hindi  and

 English  versions)  showing  supplementary
 Demands  for  Grants  in  respect  of  the

 Budget  (General)  for  1982-83.

 12.15  hrs.

 ANDHRA  SCIENTIFIC  COMPANY

 LTD.  (ACQUISITION  AND
 TRANSFER  OF  FUNDERTAKINGS)
 BILL.*

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  WORKS  AND
 HOUSING)  SHRI  BHISHMA  NARAIN

 SINGH)  :  0८  Behalf of  Shri  रि.  Venkata-
 raman  1  beg  to  move  for  leave  to  introduce
 a  Bill  to  provide  for  the  acquistion  and

 transfer  of  the  undertakings  of  the  Andhra
 Scientific  Company  Limited  with  a  view
 to  securing  the  proper  management  of
 such  undertakings  so  as  to  subserve  the
 interests  of  the  general  public  by  ensuring
 the  continuity  of  protuction  of  scientific
 instruments  which  are  vital  to  the  needs  of
 the  country  and  for  matters  connected
 therewith  or  incidental  thereto.

 MR  DEPUTY  SPEAKER  :  The  ques-
 tion  18  :

 “That  leave  be  granted  to  introduce
 a  Bill  to  provide  for  the  acquistion
 and  transfer  of  the  undertakings  of
 the  Andhra  Scientific  Company  Limi-
 ted,  with  a  view  to  securing|the  proper
 management  of  such  undertakings
 so  as  to  subserve  the  interests  of  the
 general  public  by  ensuring  the
 continuity  of  production  of  scientific
 instruments  which  are  vital  to  the
 needs  of  the  country  and  for  matters
 connected  therewith  or  incidental
 (टाट0,*

 The  motion  was  adopted

 SHRI  BHISMA  NARAIN  SINGH  :
 ?  introduce**  the  Bul.

 os
 *Publised  in  Gazette  of  India  Extraordinary  Part  ।,  Section-dated  16-10-82.

 Bill—.  Amendment  OCTOBER  16,  1982  Rubber  (Amdt,)  Bill

 CENTRAL  EXCISE  LAWS  (AMEND-
 MENT  AND  VALIDATION  )BILL*

 THE  MINISTER  05  FINANCE
 (SHRI  PRANAB  MUKHERJEE)  :
 I  beg  to  move  for  leave  to  introduce
 a  Bill  to  provide  for  the  amendment  of
 laws  relating  to  Central  Excise  and  to
 validate  duties  of  excise  collected  under
 such  laws.

 MR.  DEPUTY  SPEAKER:  The  ques-
 tion  is:

 “That  leave  be  granted  to  introduce
 a  Bill  to  provide  for  the  amendment
 of  laws  relating  to  Central  excise  and
 to  validate  duties  of  excise  collected
 under  such  laws.”

 The  motion  was  adopted.

 SHRI  PRANAB  MUKHERJEE:  I
 introduce  @  the  Biull.

 12.16  hrs.

 STATEMENT  RE:  CENTRAL  EXCISE
 LAWS  (AMENDMENT  AND_  VALI-

 DATION)  ORDINANCE,  1982

 THE  MINISTER  OF  FINANCE
 (SHRI  PRANAB  MUKHERJEE):  I  beg
 to  lay  on  the  Table  an  explanatory  state-
 ment  (Hindi  and  English  versions)  giving
 reasons  for  immediate  legislation  by  the
 Central  Excise  Laws  (Amendment  and
 Validation)  Ordinance,  1982.

 RUBBER  (AMENDMENT)  मत,
 contd,

 MR.  DEPUTY  SPEAKER:  The  House
 will  now  take  up  further  consideration
 of  the  following  motion  moved  by  Shri
 Shivraj  V.  Patil  on  the  13th  October,
 1982,  namely  :

 “That  the  Bill  further  to  amend
 the  Rubber  Act,  1947,  as  passed  ०
 Rajya  Sabha,  be  taken  into  considcra-
 tion.”?

 There  are  two  speakers—Mr.  ।.  Dennis
 and  Mr.  Banatwalla.  They  will  take
 five  minutes  each.  Then  the  Minister
 will  reply.  Mr.  Mool  Chand  Daga  was
 on  his  legs.  He  is  not  present  in  the
 House.  His  time  will  be  taken  by  Mr.
 Dennis.

 **Introduced  with  the  recommendadation  of  ४८  President.
 @Introduced  with  the  recommendation  of  the  President.
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